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New Delhi: this the 26 ~ day of Aprilf2000%]

HON'BLE MRZSSRVADIGE;VICE CHAIRMAN(A)E
HON*BLE MREKULDIP SINGHJMEMEER (3)

shri Chand Singhy}
/o shri Madanpal SingHy

R/o F-108(F) panday Nagar(patparganj),
Del hi~92

.

working as JsA= I"”‘
Scientif‘ic Rnalysis Group, Metcal fe: thusd?

Dal hi =54 AR pnp 11 cantf

—Gppli cant in perso n)

13! Union of India
through
Secretary’y
Ministry of Defencey
South Bloﬁc"*
New Delhi’

2; Director Ge neralm

Research & Deuelopmegt (oG r &D),
Ministry of Def‘ence,
South Block,

New Delhi =41

3 DySController of Defencs Acoounts( R &D),
Metcal fe Housey
New Dslhi =547

4" Director?
Directorate of Education,
vt of NCTy
01d secretariaty
Dalhi ~54,

50. Director“ -
Sclentif’ic Analysis GroUp,
Metcal fe Houssey ]
Delhi -54 e -‘;‘:‘RBSpOnCBntSEa
(8y Adwcate® shri NisiMehta)
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- Applicant impugns respondents’ letter dated
20’:37‘i“.95l(innexure-'-a‘15 and sgeks
(i) pay fixaticn a2t the rate of R™M 680/~ n' md



r:'n

i

in the scale of RM Q05230 upon his 9%
re-’-anploymerit as an Amy Pensionsrj r)/

tii) 0%A7 & other allouances on the pay plus
the ignored value of full pemsion for
purposes of calculating DA%

(ii:!._). Child:enTs education allowances; 2and

{iv) costsT .

2 Adnittedly applicant was a Subedar in the
signal Corps of the Indian Amy , who upon retirement
was appointed as 3rfscientific Assttil Grade 1

in ths pay scale of REM 40520 vide appointment

letter dated 1798789 (Annexure~RE1)%

8 It is not denied that applicent at the time of
his retirement from Defence Forces held 2 post
below Commissioned 0fficer rank, and was below the
age of 55 yearsd In accordance with Order 4((d).(i")CCS
kFixation of bay of Re~Employed pensionars) Ordersy
1986 -(ﬁnnaxuref'-'R-—UI S the entire pension was to be
1gnofed f‘or-initial pay fixation on re-a'nployme;it
énd under Order d(bS(i) in cases u‘.h'eré the pension ié

Pully ignoredy the initial pay on re-employment is
p p

required to be f‘ixe_d at the minimun of the scalse of the

re-anploy‘ed po st&l Hence no inf‘imity can be detscted in
applicent's pay fixation at Rl 400/S upon his initial
appointment as JSA I in the scale of &51400-2D0F

&pplioaﬁt has relied upon Order 17 '(Annextlre-?-A:::-I-A.) of

those Orders but that meraly talks of details being
called for from the Audit 0 fficersy, and does not advance

applicantts claim’y Hence relief (i) above is rejectedf

4, As regards relief .(ii), the impugned letter
dated 20997395 itsal f makes clear that applicant cannot
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3sA I3 It is upto applicant to furnish a
cortificate from the Pensioﬁ Disbursing Authority
that .he is mot being pa-i‘d DA on his pensiony for

respondents to releése DR on his reemployme'rl:dt galary*?

5,7 ﬁs regards‘ral‘iaf’ -(iifj‘," the relevant rules
prescribe that a Govti! employes is aligi.ble to drau
d\ildren';'—s educational allowances when he is
compelled to send his child to 2 school away from
the station at which ie is posted and/o;Zresiding)
ouing to the absence of a school of the rejuisite
standard et that stationd There is no comp W aion
upon applica;'i't to send his son to a I‘"Iilihtary Eic!'n:mf;I
and he canlmt claim CEA because he is sending his son
to a f'iilitary Schoozl.'lq ?‘here are also no materials
furnished by 8spplicant to establish that thers are

no school of the requisite standardy that iSZI-lig'hef
Secondary School,at the plece where he is posted and/
ori;residiag

64 In the light of the above}y we find no reasons

to interfers in this OAY It is dismissedd Mo coste
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" Kidip Isingh ) (s R%Adige

M EMBER (3) , VICE CHAIRMAN(A)?
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